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st wu fowd ;. aww wEEE,
W AT AN 78 A S § i 3T
TTH & o7 Ao Ko W, qTAIHE A
¥ qfaw &aq 9T IFEA fear av
IA F1 qqrgr aqr fF GH-HAT groA
F dea 37 %1 frwae faar mar
e o a9 wUA & A9 @y W@
at T ura #1 3w § wre fror mn..

MR. DEPUTY-SPEAKER : We are not
discussing it.

'ff Ll | fm:n;m\_; fw
g welr o o1 & art # ama T gfew
#1 smag 2 f& g3 sndwi &1 awr 2,
qad1 &1 FARE #T  IH qG
W A7
SHRI  SHRI CHAND GOYAL
(Chandigarh) : Mr, Deputy-Speaker, you
are very well aware that the talks which
were going on between the Government
and the NGOs of Himachal Pradesh had
broken down. The Congress Party had
decided to hold its session at Simla and
they will be faced with black flag demons-
tration. Today the MLAs of Jan Sangh

and others are staging a dharna in front
of the residence of the Prime Minister.. .

(Interruptions.) Kindly ask the Home
Minister to make a statement,

PETROLEUM (AMENDMENT) BILL—
contd,

MR. DEPUTY-SPEAKER : We take up
clause-by-clause consideration of the Bill.

Clawse 5.—(Amendment of section 4).

SHR] D, R, CHAVAN : [ move :
THE MINISTER OF STATE IN THE
MINISRY OF PEROLEUM AND CHEMI-

CALS AND MINES AND METALS.

Page 2—
For Clause 5, substitute—

‘Amendment of section 4.
5. In section 4 of the principal Act,—

(n) for the words “dangerous petro-
leum” wherever they occur, the
words and letter “petroleum
Class A" shall be substituted;
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(b) in clause (1), the words “includ-
ing the charging of fees for any
services rendered in connection
with the import, trangport and
storage of petroleum” shall be
inserted at the end.'(11)

The rcason for this amendment is,
Clause (d) of section 4 (rules for the
import, transport and storage of petroleum)
has been amended to insert “including the
charging of fees for any services render
at the end as there i¢¥ no provision in the
present Act o charge any fees for various
services, etc,

MR, DEPUTY-SPEAKER : The amend-
mend has been circulaled and the hon.
Members have seen it.

MR. DEPUTY-SPEAKER : The question
is
Page 2,—

for Clause 5. substituie—
‘Amendment of section 4.
5. In section 4 of the principal Act,—

{a) for the words ‘‘dangerous perto-
leum" wherever they occur, the
words and letter ‘“pelroleum
Class A" shall be substituted;

b

—

in clause (1), the words “includ-
ing the charging of fees for any

services rendered in connection
with the import, transport and
storage of petroleum™ shall be
inserted at the end.” (11)
The motion was adopted,

MR, DEPUTY-SPEAKER : The

question is :
“That clause 5, as amended, stand

part of the Bill.”
The motion was adopted,

Clause 5, as amended was added to the
Bill.

Clauses 6 and 7 were added 10 the Bill,
Clanse 8—(Substitution of new sections
for sections 7 and 8.)

SHRI SHIVA CHANDRA
(Madhubani) : I beg to move :

JHA
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Page 2, line 31,—

for “two thousand and five hundred”
substitute—
“one thousand™ (1
Page 2, line 35—

for “forty-five™ substitute “ten” (2)
Page 2, line 41,—

for “thirty™ substitute “ten™  (3)

AT WEIRE, WY % Jgifew
Tz 1934 ¥ gaifas 9 w9 @ U1
AfF g afes famew o ¥zw o
I ¥ A § gEwEy 97 9
qes-iwT faew & WEe a1 fane
AT AT T Huga faw F afw
ATAVEF &Y T & | AR AL F1 ZHL
GEaitr ¥ #1 dfeww & aqEC
TTey AT freier w T aredn
g T ¥ awewE & faw @ &
GaiferdY ®1 oY agar @ w@r )

FATE A 9T AU IHTHZ ATHL
o ¢ fomd 97 qg @mgr £ % 2500
™A 9T 1000 FedArsgz a faar
A |

aw Gifegw oy oA € fe fan
AT ¥ # # a smaedr ¥ faw ag
et wgeqw 8 ax wfze @ fF s
gg 2500 faeT @i € omom o
T A ST A AR e AR
i g wwal & wHfaw & 7 I wHTHE
# ¥¥ 1000 FT &7 gwra faar

vt ag st I I F Qe
#t & fag g1 T & fF 3w e
% TE 9T IW & w5 7 4500 fAe¥
& s A @1 A1 IF AEAT A N ¥
aff grft ar 3 & fag ofr 47 g
2 FRrT 1 @wraw fear @ e ag 4500
® wmm 1000 faet § @A wfgq)
1000 ¥ wuraT ¥ gz wWEAw ¥ fag
& v wigg
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8 (1) ¥ q swre 2ifeaw & fag
ST &gT T & f T 9w & qrw 2w
faware A fee & afus 7 @ ar
IN TR aig ¥ fou amdw A7 A
TET TE &1 | & fou oY & 7 o
3 v T & wHEHe ¥ dw faee &Y g
w faer gwdsgz @ & g
faar &1 & foee &Y fAfee @ &
FIUA FH FT 2T @A WiAG =
faze & ag fasare srfaw = Y arfge
zq et a% 3% «rgdw a9 A FEA
TEN

TET FATH AFC 8 TT AL 1, 2 AT
3 TEET & HOTHA & |

SHRI D, R. CHAVAN : In the original
Petroleum Act of 1934, the reference is
made to gallons. What is now proposed to
be done is to convert it into litres. My hon,
friend referred to 2500 litres, In the
original Act, 500 gallons have been
exempted. 1 gallon is equal to 4.546 litres.
So, 500 gallons would be equal to 2273
litres, That has been rounded off 1o 2500
litres, taking into account the safety angle.
Similarly all other references to gallons
have been converted into litres and rounded
off. That is all that has been done in this
amending Act. | do not know why the hon,
member wants to reduce 2500 to 1000 and
so0 on, I do not find any reasons for accept-
ing his amendments,

MR. DEPUTY-SPEAKER : [ will now
put amendments 1, 2 and 3 moved by
Shri Jha,

Amendments Nos. 1 to 3
negatived.

were put and

MR. DEPUTY-SPEAKER :
tion is:

The ques-

“That clause 8 stand part of the Bill.”
The motion was adopted,
Clause 8 was added to the Bill.

Clauses 9 to 13 were added to the Bill.
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Clause 14—(Amendment of section

23).

MR. DEPUTY-SPEAKER : There are
some amendments,

SHRI SHIVA CHANDRA JHA: I beg
1o move ;

Page 4. line 4,—
“three

for “one month™ substitute

months™ (4)
Page 4, lines 4 and §5,—

for “ome thousand™ subsiitute “‘two

thousand™ (5)
Page 4. line 8.—

for “three™ substitute “six” (6)
Page 4. line 9,—

for “five™ substitute “seven™ (7)

SHRI LOBO PRABHU (Udipi) : 1
beg to move :—

Page 4. lines 3 and 4,—

omir “with simple imprisonment which
may extend to one month, or" (12)
Page 4, line 5,—

for  “with both" substitute—
“with imprisonment for one month in
default™ (13)

Page 4, lines 7 and 8,—

omit “with simple imprisonment which
may extend to three months, or” (14)
Page 4, line 9,—

for “with both™ substitute—
“with imprisonment for one month in
default™ (15)

IUTLAN AFIEY, FATH AR 14 ITA

fafaes 0% & &vww 23 %Y iy fear
w w14 (T) ¥ ag femr gan
g:

(a) in sub-section (1), for the words
“with fine which may extend to five
hundred rupees”. the words “with simple
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imprisonment which may extend to one
month, or with fine which may extend to
one thousand rupees, or with both™ shall
be substituted;

| & fau & ¥ v awHz AT
4 ¥ gror gwn faar @ f ow @ A
g 97 @17 7 A g9 W™ & war
ST AT §T g7 aF A 3 I & fAw
A 7 oox 5 AT ¥ yHERe § gA™
faar 2 fF 1000 N TR T FT |
2000 %< fagr a7

14(F) saz foear gar &

(b) in sub-section (2), for the words
“with fine which may extend to 1wo
thousand rupees”, the words “with simple
imprisonment which may extend to three
months, or with fine which may extend to
five thousand rupees, or with both" shall
be substituted,

AT 6 TFAT F FWEAT GTT { ATRAT
g f& gz = 7= & aar €Y 97 6
7R A gar @ A 9

FTA 14 9T qg AT AT WA §
Gifega simr &% qga A &gr AT
4 amaear & fao agad wEegw
T ag smawaw g f& et g ATt
# favia wedar &7 | aeEvm F fag
gt ot agrdt Y siTavEE # )

SHRI LOBO PRABHU : As wusuml, I
have to differ from my hon, friend Mr,
Shiva Chandra Jha, Whencver a law is in-
adequate, when you want to enhance the
punishment, you have to show some reason
for it. You will have to assemble some
data and justify the enhancement. Instcad
of a simple punishment of fine, you are
adding imprisonment, It is a very simple
rule for storage and transportation of
petrol. Why do you want to punish people
with imprisonment for these simple rules?
You have to visualise that when you give
this power to send a man to prison for
having 1 gallon more or less of petiol,
you are empowering an official to tlake
money and to harass the public. I would,
therefore, suggest that you do not enhance
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this punishment because the cffect of this
will be, the public will be harassed but the
law itself will not be enforced. The more
savage the law, the less is the willingness
of the courts to inflict the punishment, |
am glad the Law Minister is here, If you
do want a term of imprisonment, it should
be an alternative to the fine,

When 1 have said this I think [ have
made myself clear that the position which
T took is one which is consistent with
humanity, consistent with the purposes of
the Law and, 1 would like to add. consis-
tent with my own experience as a magis-
trate.

SHRI D, R, CHAVAN : Scction 23 of
the existing Act provides for a fine of
Rs. 500 for the first offence and Rs, 2,00
for the subsequent offence. It has been
proposed to enhance thi¢, as has becn
mentioned in clause 14, Why is it propcsed
fo be enhanced? There is a historical
reason for it which T may mention fer the
benefit of the hon. Members. In 1960
Delhi Administration detected tive cases of
unauthorised storage of petroleum and the
persons concermed were convicted and
senlenced lo fines ranging from R 150
to 300, Then questions were asked in the
Lok Sabha in regard to the al.ove ollences
and the steps taken to check such illegal
storage. It was then considered that the
penalty provided in the Act was rather
mild. So, I say that the punishment should
not be either mild or excessive. Further-
more, the number of major ac:idents from
petroleum which occurred during the years
1959-63 were as follows : 1959—4; 1960—
‘5; 1961—6; 1962—8; 1963—7. A majority
of these accidents look place in authori-ed
premises and in most cases iney could
be attributed to  non-observamce  of
the safety rules and the conditions laid
down in the old Act. Therefore. it is pro-
posed to enhance this fine. T zgree with the
hon, Member that it should not he 100
mild or oo excessive, Therefore, the
punishment that has been provided here
for the violation of the safety rules is
quite adequate and should be accepted
by the House,

SHRI LOBO PRABHU : In view of the
Statemment made by the hon. Minister and

‘the details given, 1 would like to withdraw
‘my amendments.
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MR. DEPUTY-SPEAKER : Has the
hon. Member the leave of the House to
withdraw his amendments?

SOME HON. MEMBERS : Yes,

Amendments Nos, 12 10 |5 were, by leave,
withdrawn.

MR. DEPUTY-SPEAKER : 1 will now

put the amendments of Shri Shiva Chendra
Jha 1o the vote of the House,

Amendments Nos, 4 107 were put and

negarived,
MR, DEPUTY-SPEAKER The
question is :
“That clause 14 stands part of the

Bill",
The maotion was adopted,
Clause 14 was udded 10 the Bill,

Clause 15.—(Substiturion of
for section 27.)

new seciion

st fir wox wn o sTaEE wEE,
foqie T4 & AT W TH A #gr 4T
fF:

“Whenever there occurs in or about, or
in connection with, any place in which
petroleum is refined. blended or kept, or
any carriage or vessel either conveying
petroleum or on or from which petroleum
is being loaded or unloaded, any accident
by explosion or by fire as a result of the
ignition of petroleum or petroleum vapour
attended with loss of human life or serious
injury to persons or property, or of a
description usually attended with such loss
or injury, the occupier of the place or the
person for the time being in charge of the
petroleum or the person in charge of the
carriage or the master of the vessel, as the
case may be, shall, within such time and
in such manner as may be prescribed, give
notice therecof and of the attendant loss of
human life, or injury to person or property,
i any, to the nearest Magistrate or to the
officer in charge.....”

‘e A Iw” ST R O A aga W
& ey ¥ & awa & fRow wdA
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v, frosa e @@ aw Wt
v @ | ¢ fod foamr Y gaaT W
T A F7 TH ¥ T AY v ¥ 6@
amg @ ¥ “fauew ¢ A fomr ¥ afee
afew & sfuw oF 7w & s AT EEA
ATE AT SITET F AMT AT @wET A
W gfm zvm @t 9w oW faw
a4 1 I move ¢

Page 4, line 21,—

Jor “such time" substitute “one week”
(8).

SHR] D, R, CHAVAN : This caluse
says @

*....any accident by explosion or
by fire as a result of the ignition of
petroleum or petroleum vapour attend-
c¢d with loss of human life or serious
injury to person or property, or of a
Jeseription usually attended with such
loss or injury, the occupier of the place
or the person in charge of the petro-
lcum or the person in charge of the
curriage or the master of the wvessel,
a= the case may be, shall, within such
time and in such manner as may be
prescribed, give notice thereof the
attendant loss of human life, or
mjury to person or property, if' any,
to the nearest Magistrat¢ or to the
officer in charge of the nearest police
station and to the Chief Inspector of
Fxplosives in India.”

Here, it has been mentioned that it shall
be within such time and in such manner
as may be prescribed under the rules.
Now, the hon, Member wants that the
period should be mentioned and the period
should be “one week™,

It has got to be remembered that all
inquirics into the accident of petroleum
explosions have 1o be carried on in accor-
dance with the provisions of the Criminal
Procedure Code, It is well known that the
first information which is given at the
earlicst opportunity has got the greatest
credence, To allow a period of “one week"
for the information to be given either to
the Magistrate or the officer in charge of
the nearest police station and to the Chief
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Inspector of Explosives will be giving
an opportunity to unscrupulous persons to
manipulate things and to implicate those
persons who are innocent. Why not leave
the matter to be decided under the rules
to be prescribed? In certain types of
accidents, it is very very necessary that the
information should be given at the earliest
opportunity,

In the original Act, the provision that
had been made was that immediate infor-
mation should be given to the nearest
Magistrate or 10 the officer in charge or the
nearest police station, To give a lot of
time after the accident, about 8 days, will

give an opportunity, as I have said before.
to certain unscrupulous persons to impli-
cale innocent persons, Thercfore, it is
very necessary that the information should
be given as early as it could be. Instead
of mentioning the time-limit, it has been
left to be decided under the rules,
st fmwr m - gagy & fe
9z 3z § “gfafauze” v o9 ™
FT 3N & T § | I TEA qUAT B @A
A1 T 99T 47
MR. DEPUTY-SPEAKER : Now, I put
amendment No, 8 in the name of Shri

Shiva Chandra Jha to the vote of the
House.

Amendment No. 8 was put and negatived,
MR. DEPUTY SPEAKER : The ques-

tion is :
“That clause 15 stand part of the Bill".
The mation was adopred,
Clause 15 was added 1o rthe Bill,
Clause 16 was added 1o the Bill.

Clause 1—(Shorr  #ile

ment)
SHRI D. R. CHAVAN : I beg to move :
Page 1, line 3,—
for “1969" substitute *1970" (10).
MR. DEPUTY-SPEAKER : The ques-
tion is:
Page 1, line 3,—

for “1969" substitute “1970" (10).
The motion was adopted.

and Commence-
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MR. DEPUTY-SPEAKER : The ques
tiop is:

“That clause 1, as amended, stand

part of the Bill".

The motion was adopted.
Clause 1, as amended, was added to the Bill,
Enacting Formula
SHRI D. R. CHAVAN : 1 beg to move :

Page 1, line 1,—

for “Twentieth” substitute “Twenty-
first™ (9).
MR, DEPUTY-SPEAKER : The ques-
tion is :
Page 1, line 1,—
jor “Twentieth” substitute “Twenty-
first” (9).
The motion was adopted.
MR, DEPUTY-SPEAKER : The ques-
tion is :
“That the Enacting Formula, as

amended, stand part of the Bill.”
The motion was adopted,

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.
SHRI D. R, CHAVAN : I beg to move :
“That the Bill, as amended, be passed.”

SHRI DHIRESWAR KALITA (Gau-
hati) : Mr. Deputy-Speaker, Sir, 1 do not
pmpm-awm-knalomspeech.lamonly
wondering about one thing. The Shantilal
Shah Committee has submitted the Report,
1 think, nearly one year ago regarding the
pricing of petroleum products. It was
constituted, in 1968, 1969 passed. Now
five months of 1970 have also passed. Sir,
the crude oil price in India till now is based
on the Persian Gulf parity price. As a
result we, in India, especially in Assam, are
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paying higher price for the petroleum
products,

Secondly, after the report went to the
Cabinet, they again referred it 10 a Sub-
Committee to ascertain the views of the
State Government. Sir, there was already
a reference cluuse in deciding the petroleum
prices that the Committee should obtain the

views of the State Government. 1 do not
understand why again the Cabinet Com-
miltee has referred this to another Sub-

Committee. It is long overdue and | hope
the Minister will come out with u state-
ment here and nmow in this House as to
when the Government is going to place
this report on the Table of the House.

The Second point is: I have received a
telegram which I handed over to the hon.
Minister. In the ONGC in Sibsagar dis-
trict they are exploring oil. Recently the
ONGC in the Sibsagar district where most
of the drilling was going on, dismantled
six of the drilling rigs. It also came up in
the Assam Assembly and the Chief Minis-
ter also had a talk with Dr, Triguna Sen
but they could not get a satisfactory reply.
When we need more drilling in  Assam
where there are possibilities of oil being
struck. 1 do not understand why the ONGC
—under what conspiracy I do not know—
are dismantling the rigs and stopping oil ex-
ploration. T want that this should be pro-
perly inquired into and a satisfactory reply
given,

SHRI LOBO PRABHU (Udipi) : I had
an occasion yesterday to refer to the taxes
from petroleum products that they amount-
ed to Rs. 600 crores, a third of the total
of the excise duty, It is for the Ministry
to say what it has done about these taxes
because these taxes affect vitally the trans-
port of this country, the lighting of the
poor in respect of the kerosene oil and the
industry of the country which depends on
furnace oil. No doubt the Finance Minis-
ter tries to get as much as possible. But
the Ministry exists to protect its interests
and it is supposed to protect the interests
of the public.

In 1968 the Estimates Committee of
which T was a Member examined this
question of prices of petrol and it found
that out of 85 paise per litre the taxes
amounted to 54 paise as duties and another
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4 paise as additional duty. That means as
much as 58 paise out of 85 paise was on
duties alone. In addition to that there is a
sales tax ranging from 10 to 15 per cemt
with the result that to-day in Delhi we are
paying Rs. 1.20 per litre. One has to con-
sider what is the weight of these taxes on
the people because this tax is taken from
them. An amount of Rs. 600 crores has
been tuken from them and not even a
quarter of it is returned to them in the
shape of roads. The total provision in the
Fourth Plan for roads is barely Rs, 800
crores which means that the Ministry has
again failed to get a substantial part of the
dutics and 1 do hope that the Minister will
have some explanation for this,

The second part of the price, that is,
12% comes from Marketing. The refining
cost of petrol is 15 paise as against which
58 paise is the duty and 12 paise is the
marketing cost. The marketing cost has
been paid by the foreign companies who
have been very liberal with their officers
and their personnel employed and they did
not mind how much they spent, but we
have got the Indian Oil Company from
which more was expected. T would like to
know from the hon, Minister why we
should still have this very high marketing
cost. One reason which is apparent is this.
They have put petrol pumps wherever
possible and mostly in places where petrol
pumps already exist. In remote areas even
if you go for 30 or 40 miles you do not
find any petrol pumps whereas in cities you
find petrol pumps within 2 or 3 furlongs.
Competition may be good from the way
of making profit, but here, in this case, it
does pot serve any public purpose. In this
connection, I would like the hon. Minister
to censider the proposal made by a com-
pany which wanted collaboration with us
for distributing fertilisers and which wanted
that petrol pumps may be provided with
garages for the upkeep of the tractors and
the motor vehicles and they may also
serve as distribution points for fertilisers.
1 would like the Minister to carefully
examine how far this idea can be carried
out because we are faced with this fact that
nearly half of our tractors are not capable
of being used because of Iack of spare
parts and because of lack of timely repair.
If only you make it a condition that petrol
pumps should have facilities to the rural
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population you will be able to return some
of the tax which you are taking from them.

There is again this question of profiteer-
ing which the Ministry and the Indian Oil
makes on petrol. It came to me as a sur-
prise that Cochin Qil Refinery declared a
dividend of 21%. If any private sector
company had declared a dividend of 21%
there would have been a hue and cry from
all sections of the House. Also, you may
remember, the Indian Oil Company had
been gloating over the high dividend it has
declared. s it fair to declare such a high
dividend on the distribution of petroleum ?
This profiteering must stop. If you can't
reduce your tax, at least reduce the price
of petrol and kerosene which is required
by the cOmmon man.

I now come to the last point. This is
about another factor which puts up the
price of petrol due to the inefficiency of
our refineries and oil exploration. [ see be-
fore me a learned Member, Mrs. Tarke-
shwari Sinha, who, on the last occasion,
declared that unless Assam got a refinery,
Assam would be more inflammable than
petroleum itself,

Since then you have sanctioned additional
1 million capacity for Assam. This is in
addition to Haldia which has had another
2} million tons, With these additions,
what is the position even is now ? You have
an idle capacity of roughly 3 million
gallons, because, as against 19.5 million
which is your capacity, your yield last year
was 16.3 million, Why do you want to add
to this capacity something of the order of
about 3.5 million tons of capacity costing
several crores when you have this idle
capacity ? I am not against Assam gelting
a petro-chemical complex, but not this idle
capacity which will add to the overhead
and the cost of petroleum. 1 would there-
fore like this point also to be explained to
the House as to why new capacity to petro-
chemical plants is also being added un-
necessarily when things like benzene and
acytone are not even being produced by the
plants to half of their capacity. You have
got a chloride plant which is also not pro-
ducing to 15% of its capacity. All this
high capitalisation is not fair to the country.
That money which you put in these
industrial plants could have been put into
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the labour-intensive works for the em-

ployment of many people in our country.
= ay fomad (F717) : e W@,
w fagaw & gra 6 i=A A R
30 iz fawl, @aoams @ #
@ x G o, T & A
FUTT A T v FA qERG 7
#\ afew & 5o e 7 qeAT WA
t & Sifeaw vermg & o wrufagt
X9 741 &, 9 W= 99 @ g, At
THT-ATAT § WA FUE A A
w92 o7 Ta &, 34 & guc A ¥ foa
¥R AT FA FoEA ! TH
dee ST T AT "I A OIAHT F
W @ E AT g w
AN WEEW, AT X AE EM
f& To fm &w ®1 gfeeam, av
qTEq ATEH ¥ A7 W U% ov4T AT
g @7 fermr 9r) 3% Ay IRW g
% 771 a1 f& ofesw sivefaw 9t
Y e 9T AT A1 F1E I F29 W
Foi | & 7 994 9@ § fRad swm
ff0 9 oF um &I T1 o HETT-
fwm FHE T AT AT T F F
¢ fr 2z 791 & | T2 T FT FAZHIL
¥ AT AT AT AT T AT &
Fiede 97 g™ FH F 9EF g I
Wt 7 dm 3w & «m fEn @,
TH qTCY ATEA F A€ 7 UE A I F
S FET a1, 99 7 wfmaw @=_r 14-15
- FE § FfuF gan 2 A7 3w &7 A Q@
feama feama =7 @mit 7 & faar
#rg @ w7 2 f ofiaw st
FHA 7 ¥y W2 § gg arfaw faan
¢ fr e dateT wTE A, a7 faw
BT @ W1 wwT @1 & Aifew & I
& 1T IEW IT N1 OF e oA femn
f& ®g& & AT & Fger e
® AT FH § I & IAC § ufmww
s areT § forw & Seerer sawr
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griwrE # wwed T fed @ SR
WA qYT ] &7 gATH AT A A
¥ ow ot ¥ & wfewl & s A
faar | war 7 wTH 1§ W § A arg
g7 I ama-dzzx sframw w3 ¥
w9 F 4F fF T T § oW A
1 9 &1 &9 fem ¥ frar, S| AT
forderdt fem @ 31 Sw & a1 F v@-
94 faer =t « s off 2aré & e
fFrars s ar e & qer WAy
2 o FIETT 7 FOEN W FT W
F AT 2 ) A1 37 A S A g
92¥ F1 T fF o Fo 7T AT AT
FI9 | W AN A 99 97 AT+ fFAr
f& $rw & afasi & @@ 71 &4y &,
TA F1 AT T4 FT F17 21 T4 I
ifge ) & fafesa sfavz & g &
gz 9 fzar mav | ar AT sfrEm
T JfEE T F T® A Jw A w2
72 49, fafama sfawe g & 4 #2
72 4 ) Afeq 97 ag Far-fgw 2 g
ara@gr a9z 2 fF 9w & 9 99§
1 ¥ Ju fafadg s 19 7
i fem f smaz A s W 2 v
wrfo #Hle THe, o ATTo ATUF 7
fa1 faft & amar fr g, s famiarst
q7 39 F1 927 faar o2 39 & FFr aw T
T A7 F fF a0 Afw FE FT FH F
fHfm? 39 & % ¥ A W, .,
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afe sw § w1 A1 #7 =" 9@
g | Hell wErEm gW AW # IEeT @
&) afeq o1 W= w9 @ d
34 ¥ a7 | ¥4 faarg &G 7 oy T
1 wrfo HYo UWo FTAT fam amaT AT
9 &1 §% A ¥ fadw faama s
qfews sxeimg wHEY 1 W FT ag
@ a1 #W@y, flo Ao AWME #HT
e ¥ 7g AT At s dYe uHo
AfEET § €1 & I T I T W
A | AT AFHA FA & TGA G
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m{o dYo THe mﬂ!ﬁ!ﬁa‘rﬁ
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g S § | @Y & € A ¥ qe
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Y ¥ TH weT F1 Avara fzar ¢
qg AT T FTH E AT AT AT F—
ag FwaT arex §, [dro <o 1A% &,
T WA E, T OTA KA TEH
¥ fawret 7 A & fawr s s
4T 7 ¥ A F AT F FTFH
s fred 23 @i & w9 7 fFa
4 & s W feg aod ? EA
Ao lﬂoqﬂﬂmﬂ'%ﬂiﬁm
s & e 7% gifmac & aF Few
2 &fy a ofims deefEa a3
#1 Wz 371 &3¢ afey, T dre ;Lo
qF, FIGT, AT FAA, TA & AY
#Eo o THo HFWIL T AT AMT
1 W oot foT &1 e §wdT wY
@A), ... ("9uE) ... a1 qfag
qfes srefawm 98t A1 e A
3| AT T4 difeq | AT § Al wgiEg
§ 7z agw wem g f& @ amEn
qfeqdAt & % g am=r A8 ¥ R
T VETHIT F, HEE T A FH
F1 JqrT § A1 T4 @ FEEL T 9y
wawT qreR fawrer g AEF at et
fomor = ATEE AT AT AT T F TR
e 2§ fsfagm o few ew
| g7 fams g & faere Sz arem
T, T &7 F7 4071 AfFT =09 7
“‘iﬂ'pﬂmﬁ@.qm0ﬁo@o
FFaL Iy & faegwr (@Y 4, 59
gaay @ g A, fex o a3
gu & et & ¥ oAwew ¥ ox@ !
e WA, § T @l T e IO
sEar g
15.00 Hrs.

=l qwAwS W (qT) 0 I9-
e wE1EW, §ORT §H yH e faw A
1 T 3O HifgH qedieoar Ao & qwq
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SHRIMATI TARKESHWARI SINHA :
At this stage, I would like to bring to the
notice of the hon. Minister certain things
which have been pointed out by the PUC.
Because the House is not getting the oppor-
tunity to discuss the report, we are not able
to highlight those points. Unfortunately,
Government do not move. Many of these
Demands could not be discussed; they
were guillotined. The PUC reports on one
matter after another; but we have not been
able to discuss those reports. The result
js that those reports are being cold-
storaged and no improvement is taking
place in the working of these undertakings,
in spite of the fact that a parliamentary
committee has gone ip detail into every as-
pect of the question.

Last time this Bill was being discussed,
1 bad drawn the attention of the hon.
Minister to the faulty employment policy.
Educated unemployment has become the
biggest problem before the country. This
has created a complicated problem in that
area. In the Barauni area, it has also be-
come a number-one law and order prob-
lem. In that famous area called zero mine,
there is absolutely no order prevailing. The
hon. Minister has visited the place and it
is, by and large, the complaints of the
officers of the department and the people
there is that there is absolutely no law and
order, What to talk of punishment of the
disturbing elements, even to maintain the
premises in conditions of security, there is
no arrangement. The area has become a
hotbed of intrigue, politics and also sub-
version, This is growing by lcaps and
bounds. 1t seems Governmen! have not
been taking any care about this. 1 think
by tomorrow it will be too late to mend
matters, and they will be faced with a
situation where the entire factory will be
left to the mercy of such elements who are
habitual breakers of law.

So much is being said aboul the public
sector encouraging employment. But there
is no arrangement for training the recruits.
It is time that all the public sector units
had a training programme where appren-
tices could be invited to join and trained
for taking up responsible positions in
various departments,
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It is really mo use measuring the petro-
leum; the whole economy has been so
vitiated, Whether it is the refinery or the
fertiliser complex, land prices have been
artificially inflated through the influence
of a few political personalities. I would like
the Minister and the House to take cogni-
sunce of this and inquire into whether
some influential people of the area and
some villages have not been given the pri-
vilege of Government buying their land at
as high as Rs. 15,000 per acre. I would
like to know which are those villages and
who are those political leaders who have
crested this situation. A few favoured
politicians and villages have secured this
treatment, whereas there are other villages
which have not even received half this
price. 1 would like Parliament to be given
this information and why this discrimina-
tion has taken place, how a few political
personalities have beep able to influecnce
the refinery and the Ministry to secure this
price.

Then it is strange that there is no co-
ordination in regard to public services so
far as the public sector units sitvated in the
sume area are concerned. There is the re-
finery, there is the fertiliser complex and
there are many others coming up. But
every unit will have its own separate
hospital, school and so on, With the result
that there are not enough paticnts for such
separate hospitals,

Expenditure is duplicated on big Luild-
ings and the capacity is pot fully utilised.
In the beginning, I had informally sug-
gested to all these complexes that they
should have rules and regu'ations to have
a co-ordinated apprOoach to theie matters
so that one hospital, one school and so om
could serve the needs of all and there is
no wastage or duplication of such services.
This should be readily pcssibie when all
the.e departments are under one Ministry.
This is a clear-cut example of waterticht
compartmentalism in Government.

As it is, they do not even manage lhcse
services properly. You do not have good
schools. You cannot allot suitable funds.
I understand there is no agreecment between
these units about having a common hos-
pital, common schools and =0 on.
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We arc talking about cconimy. But we
cannot do even such co-ordination in the
same department. It 1s ss if one is in
London and the other in New Delhi. There-
fore, 1 would suggest that for public ser-
vices in these complexes, therc should be
a co-ordinated approach.

Then so much has been said about
workers® participation in maragement. But
what has happened? No public sector
unit has started it. Socialism ooly remains
a slogan, only to make fools of the poor
peoplc of the country, to make fools of the
labourers. Why do they not have it?
Which are :be political parties which do not
want this ? [ understand that some of the
political purties which claim to be the
harbingers of socialism and their leaders
are opposed to workers' participation in
management because it will give them less
avenue for exploitation of the workers.
Therefore, they are sabotaging the entire
scheme. Some of the leftist parties are also
sabotaging it. 1 would like to have a
cateporical answer whether any serious
cffort is being made to see that all putlic
undertakings start this very noble scheme
for which <0 much slogan-mongering has
becn done, because it can be done without
any legal difficulty or problems in the
public sectur. Start at home and then talk
about socialism to others,

SHRI D. N. TIWARY (Gopalganj) : In
Bihar many public undertakings have been
estublished, but the children of the soil
have not derived any benefit from them,
they ure disregarded. I have had occasion
to draw the attention of the Ministers to
this fact, but they are helpless. The undcr-
takings are autonomous and the Ministers
capnot do anything. They have said so in
50 many words that they cannot interfere.
Nor do the head of public undertakings
allow them to interfere. What to do?
When the workers are harassed, when they
are demoted without any rhyme or reason,
where should they do? In the Railways
there is a Board which hears the cases of
all, even of the lowest employees. In the
Postal Department also there is a Board.
But in public undertakings there is no
Board, Whaltever the boss wants to do, he
does and there is no hearing. So, I would
request the Minister to appoint some Board
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for the undertakings under his charge so
that the grievances of the workers may be
looked into by it

hon. Minister to sec that a
blished so that it may look into the grie-
vances of workerg in all the undertakings
under the Ministry.

SHRI D, R. CHAVAN : The point was
mldcb)rm,vhotl fnendslu'iml.lﬂ

submitted to the Miuistry.
correc’, it was submitted oaly
or six months ago. It is a very
comprehensive report. It was for quite
sometime under the consideration of the
Ministry. Decisions with regard to the re-
commendations contained in the Report
have already been taken, The matter was
referred to the Sub-Committee of the
Cabinet. May [ assure the hon. Member
that the decisions will be announced next
week on Monday or Tuesday.

A reference was made to the dismantling
of certain rigs in the Sibsagar area, He
handed over a telegram to me. 1 have
taken up the matter with the Headquarters
of ONN.G.C,, Dehra Dun. [ have pot.re-
ceived any information about it. As sOon
as the information is received, I shall con-
vey it to him I do not, however, understand
the reference made by him t> a conspiracy.
1 may mention for the information of the
House that the d d for petroleum pro-
ducts is increasing considerably. The pre-
sent demand is between 19 and 20 million
tonnes, Certain studies have been made by
the Indian Institute of Petroleum and they
have come to the conclusiop on that by
1973-74, i.e. the end of the Fourth Plan,
the demand for petroleum products would
be 32 to 34 million tonnes.

While making his speech, my friend in
front of me also made a reference as to
why we are building additiopal capacity and
all that., So far as petroleum products are
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concerned, we are reaching nearabout self-
gufficiency except in respect of one or two
petroleum products—kerosene, lubricating
il etc. 1 mentioned that the Indian Insti-
tute of Petroleum has made studies, and
their studies indicate that by 1973-74 the
demand for petroleum products would be
between 32 million and 34 million tonnes,
“Therefore, to meet this demand, we have
£Ot to build up additional refining capacity
in the country, On the Ist January, 1970,
the total refining capacity that had been
built up was 20 million tonnes. Therefore.
we have to expand this by the establishment
of new refineries like Haldia and others.
This refining capacity has got to be in
creased. Otherwise, we will have to im-
port petroleum products; that means the
self-sufficiency which we have built up in
respect of major petroleum products will
g0 away.

In this context, I may mention for the
information of my hon. friend, Shri Kalita,
that our indigenous production in the
country, both in the eastern and the western
sector, is 6.7 million tonnes, The total de-
mand is about 20 million tonnes, The gap
between the demand and the supply has
got to be met through import by spending
nearly Rs. 100 crores. Thercfore, the
country needs indigenous production of
crude oil. Nobody is interested in disman-
tling the rigs, nor is it a fact that techni-
cians may be taken away for the sake of
fancy or something like that. There are
experts in the Oil and Natural Gas Com-
mission, We should leave the matter to ex-
perts who are entrusted with the duties
and responsibilities for increasing crude oil
production in the country.

SHRI LOBO PRABHU : They meant a
cut of 10 per cent on imports.

SHRI D. R. CHAVAN: One or two
good suggestions have also been mention-
od by the hon. Member; one is about the
realisation of excise duty. Tt is true that
this Department of Petroleum and Chemi-
cals is contributing nearly Rs. 699 crores
to the total excise revenue of the country,
which comes to about 42.6 per cent: that is
the contribution to the total excise revenue.

In his speech, the hon, Member made a
reference to the fact that we are opening
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retail outlets, about 500 outlets every year
and asked why we were not creating facili-
ties for repairing the tractors and other
farm implements. As a matter of fact
nearly 96 LDO retail outlets have been
opened in various parts of the coustry and
the Indian Oil Corporation is considering
whether certain community centres should
be created where the cultivalors can come,
purchase their LDO and HSD requirements
and also bring their tractors, amd other
farm implements for repair which could be
looked after by technical people and so on.
That is being done.

My hon, friend Shri Brij Bhushan Lal
made the point that these retail outlets
should be classified into petroleum A class,
petroleum B class and petroteum C class.
It is not the intention of The Petroleum
(Amendment) Bill to classify these retail
outlets like that. As a matter of fact, the
various types of petroleum products bave
been classified into three categories, that is,
petroleum Class A, petrolenm Class B and
Petroleum Class C, depending upon lljr.i.r
flashpoint. Petroleum Class A comprises
motor gasoline, aviation gasoline, naphtha,
special boiling point spirit  (solvent).
Class B consists of kerosene, avialion tur-
bine fuel, solvent oil, mineral turpcntine
oil, high speed diescl oil. Class C com-
prises light diesel oil, furnace oil, jute
batching oil, high sulphur heavy stock and
low sulphur heavy stock, that is HSHS and
1SHS. Therefore, these various types of
petroleum products are classified into light,
medium and heavy distillates; depending
upon their flash-point, this classification is
made. It is made for the purposc of
transport and storing etc., what quantities
are to be stored depends upon the_ flash-
point. That is the purpose of the Bill; not
for the classification of the retail outlets
into petroleum Class A, petrolenm CIIW!'B
and petroleum Class C. T hope that point
would be clear to the hon, member.

My friend, Mr. Madhu Limaye, has re-
ferred to the pipeline business, We have
seen the recommendations made by the
Committee on Public Undertakings. In the
ministry, my senior colleague and myself
are very much concerned about cenah] re-
commendations made by the commitiee.
We are scized of the matter.
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Concerning the Rao Committee’s report it
was submitted to the department only 4 or
5 days before. I myself have not seen it.
I assure the hon. member that I will go
through the report. If we are convinced
that certain persons are guilty of certain
things, action would be taken against them.
There is absolutely no doubt about it.

u‘!wgfuwﬁ : o Jo #ro Y
feate & o fora gam 2 f dre ameo
amF 7 s e o7 i
A & 71 fE g o 9 @)

FTY AET GfFT § AvET W@ §
amts 99 a1 a5 a% )

SHRI D. R. CHAVAN : After going
through the entire record, if we come to
the conclusion that certain persons are
guilty, certainly there will be no hesitation
on the part of both myself and my senior
colleague to take action against those per-
§0mns.

Shri D. N. Tiwary referred to the policy
of recruitment, promotion and demotion.
We are very much concerned about the
recruitment policy and certain points were
made in the consultative committee meet-
ing also. The policy we have evolved is
now applicable to all the public seclor
undertaking under my ministry. Much
cuncein has been expressed in the House
on many occasions that the ministry’s pub-
lic sector undertakings are not giving fair
representation to local persons in employ-
ment under them. That is the main grie-
vance about the Barauni fertiliser factory
and refinery also. I would explain briefly
the policy in regard to this matter, The
standing instructions to public sector
undertakings in the matter of direct re-
cruitment to posts carrying a salary of
Rs. 500 and below per month require that
local persons should be given preference
over others and amongst local people, pri-
ority shoyld be given to oustees and
scheduled castes. Recruitment to such posts
should be made through the employment
exchnages and only if ‘non-availability cer-
tificates’ are given by the employment ex-
change should other sources of recruitment
be tapped. It is further required that selec-
tion committees for recruitment to these
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posts should include a nominee of the
State Government, who should be an
officer of a status commensurate with the
status of the Chairman of the selection
committee. These instructions have been
communicated to our undertakings and
reiterated from time to time. In 1966, w(
fulfilled an assurance given on the floor of
the House in connection with the employ
ment of persons belonging to the Stateg
in which the undertakings or their consti
tuent units are situated,

This matter was agitated a number of
times by the hon. members from Bihar,
It was tiken up in the consultative come
mittee and as a result of the deliberations
there this policy has been evolved.

=t fow o w1 fam g A
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SHRI D. R. CHAVAN : Vinay Kishen
has alreedy been reinstated and there is
no difficulty about it.

With these words, I request the House to
pass the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill, as amended, be passed.”
The motion was adopied.

15.25 Hrs.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) ;: I beg to move :

“That the Bill to amend the Contin-
gency Fund of India Act, 1950, be taken
into consideration.”

By virtue of the Contingency Fund of
India Act, 1950, the Contingency Fund of
India was established with a corpus of
Rs. 15 crores to meet the requirements of
unforescen expenditure of the Central



